
ACT -NO. BIV ;OF .$984, 

I PASSED, BY THE INDIAN' ~EQISLATURE. . ? 

(Received #he assent of She Governor Ge~eraE 0% the 13th;$iern& 
1-924. ) 

An, Aot to  provide for the fostering and development of the 
Steel industry in British India. 

HEREAS it is expedient, in pursdance of the policy of W discriminating pro,tection of industties iq,Dritish India 
with due regard to the w-ell-heing- of the g~wmuuity, to provide 
for the fostering and development of the sheel iqdustry by in- 
creasing the import duties leviable on certain iron and steel 
articlek and by enabling bounties to be granted to Manufac- 
turers in Britislz India bf certain suah acticles, and to deter- 
mine the duties and bounties which shall be payable in respect 
of such articles during the first three years of the application 
of that policy to the said industry ; It is hereby, epacted as 
f~ fo lk3~~  2- 

1. Pis .Act  may be called the &eel Industrg (Protection) sborttltle. 
Act, 1924. 

( I )  To seoti.~n 3 of the Indian , Tpqift .,&t, r a%$),$, the ~ ~ 8 )  :* 
f ~ k l ~ d ~ g  $~b-section shall be added, namely :- dkd' a 

I t (4)  If the Go~ernor General in C~uncin is satisfied, 

sf ter such inquiry as he. thjnks .nqeeosaiPy,. ',%hat 
articles of any class chargeable< ,with [duty .kinder 
Part VII of the Second Sclzedule a r a -bhd , inp~r t -  
ed into British India from apy ,place out@$e India 
at such a price as is likely *to rg~d,er ineffective 
the protection intended to be afforded by such 
duly to similar articles manufactui.ed inv  India, 
he may, by notification in the .,Gah~tte of India. 
increase suoh duty to. swh extent as her thin& 
necessary either generally or in rwp>ect of ,$u& 
articles when imported from or: a a n ~ f a h t ~ r e d  jn 
any country or countries specified, i n  the gotifioa- 
tion. " I 

(2) In the Second Schedule to the same- Apt $&ere phdl 
be made the amendpents sppcified i s  the Sohelule .to. $iris 
Act. .-* 





rupees ; and 

(c) such proportion of ' the directors.. 5; the Governor . 

General, in Council his  by geueral or special 
order prescribed in this- behalf consists of 

6, The Governor General in Council shall, before the 3lst f,";$,"y"fy 
day of March, 1927, cause to be made by such persons as- he 
may appoint in this behalf an inquiry as to the extent, if 

TI-IE SCHEDULE. 

, ricd bowls." 

3. In Item NO.. 61-- 

(o)  after the words " plugs, valvcs, cocks ::nd the like. )' the worde 
" excluding pipes, tubes and fittings therefor otherwise 
specified (see No. 146) " shall be inserted ; 



c --,  - - - 

4 
' 6  IRON OR STEEL, railway track material not otherwise specified 

(see N8$. 63 and 152) iiicluding bearing plates, 
sleepers a&'-*fastenidgs $herefor, add lever- 
boxes ; . P ,  

11 ,, tramway track matorial, indl~fiiug rails, fish- 
plates, tie-bars, switches, crossings and the like 
materials of shapes and sizes speoially adapted 
for t rau~vay tracks " ; 

( e )  after tlie words " sheets and plates, all sorts " the words 
[ L  not ~Qiefwise specified (see Nos. 146, 147, 148, 153 and 
154) " shall be inserted ; 

If) for tile words " wire, ilicluding feucing wire, piano-wire a d  
wirel~ope, bht excludiug wire-netting (see No. 97) " t% .~vords " barbed and strancled fencing-wire aiid wire-rope 
shall be substituted. 

4. For Item No. 62, the follo~ving shall be substituted, namely :- 
[ I  62. STEEL, angle and tee not-bther\rt.ise specified (see No. 160). 

,, bar and rod not otherwise specified (see Nos. 151 and 
, 153). 

,, alloy crucible, shear, blister and tub, all  kindc, and 
steel for spriugs and cutting tools niade by any 
process. 

,, ingots, blooms ana billets, and slabs of a thickness 
of 14 inches or more. 

,, expanded metal. 
5 In I tcm ,No. 63, for all the words beginiling with tlie ~vords " kbdiiers, girders and other material " and endiiig with the words " ot11ci m & ~ e r i ~ I s  for fencing " the follo~ving s11:tll bc su~stitutcd, 

namely :- 
I& sleepers and fasteniugs therefor ; bearing plates, fish b o l t ~  and 

nuts, chairs, interlocking apparatus, brake-gear, couplings and 
springs, signals, turn-tables, meighbridges, carriages, wagons, 
braversers, trollies, trucks, and conlponent parts thereof ; 
switches, crossings .and the like' inaterial iuade of alloy steel ; 
also cranos and iater-tanks when inil~orted by or under t l ~ e  
orders of a  ailw way company." 

6. I n  Itcm No. 87, for the words [' CONVEYANCES, including " the 
Word$ CONVEYANCES not specified in  No. 142, ndrnely," shall be 
substitddiid: 

7. After Part  VI, tho following Part  shall be added, uamely :- 

I (  PART VII. 
Artioles which a r e  tiable tp protective duty at spaeiat rates. 

Name of Atticle. 

CONVEYANCES, 

I 



c-rr - I_ 

. -  . 
~ Unit OF, , Rate 

No. , Name 5i AYti6le. - $pm8thod5f+ 1 of 
asaesamenl I duty- -- - - , - . - . . . . - - - _ _ - - - I _ _ -  

METALS-IRON AND ST*%%: 
I)n'o~ angle, channel and tee- 

( a )  not fabricated, kindsothe~thangalvmlis- 
ed, tinned or lead coated br CGkn or 
supeiior qualities. 

(b)  fabricated, all qualities . . . . 
IROP, COM~ION BAR not galiranised, tinned or 

lead coated. 

1 I ~ o a  on STEAL NAILS, wire or lriench . . 

'Oh I"' 'O' 
Ad valorern, 16 per cent. 

%?on Rs. 36. 

Incw on STEEL PIPES aria tubes and* $f,tingrj 
therefor, if rivctted or otfierwise guilt up of 
plates or sheets. 

1 x 0 ~  OR STEPL PLATES not under 
thick including sheets 118 inch 
over- 

(a )  not fabricated, ship, tank bridgo snd 
oomplon qualities. 

(b)  fabricated, all qualities . . . . Ad valorenzl . 25 per cent. 

(c) cuttings, all qualities . . . . ( Ton 1 25. 

146 Inow OR STEEL SHEETS under 118 inch thiok- ! ! 
(a )  not fabricated- 

(i) black . . . . . . .. Ton 

(ii) galvanised . .  . . . . Ton 

RE. 30. 

Rs. 46. 

(b)  fabricated, all qa~lities . . 
(c) cuttings, black or galvanised . . 

149 IRON OR STEEL WIRE, other than barbed or Ton 
wire rope or atranded fencing wire, or 
wire-net,ting (see No. 97). 

150 STEEL, angle and tee, not galvsnised, tihned, 
or lead coated and beam, channel, zed, 
trough plate, piling and other atructural 
sections- 

Rs. 60. 

I ( a )  fabricated . . . . . . ( Ad valorem 1 25 per cent. 

(b)  not fabricated . . , .  . ( T o n  ( Rs. 30. 

151 SI'EIL-3~11 AND ROD, 



(a) Rails 30 ffj. and over per yard and fish- Ton Rs. 14. 
plates therefor. 

(6) Rails under 30 ib. per yard and fieh- 
plates therefor. 

Ton . I Rs. 40.! 

(c) Spikes and tie bars . . . . . . / Ton 
I / Rs. 40. 

I (d) Switches, orossi~lgs and the like material 
not made of alloy steel. 

STEEL STRUCTURES, fabricated partially or 
wlrolly, not otherwise specified, if made 
n~aiuly or wholly of steelbars, sections, 
plates or sheets, for the construction of 
buildings, blidges, tanks, wellcurbs, trestles, 
towers and similar structures or for parts 
therefor, but not including builders' hard. 
ware (see No. 90) or articles specified in 
Noa. 51,51A., 64 or 87. 

(a) Tinplates and tinned sheets, including tin 
taggers. , 

(b) Tinplate cuttings . . . . . . 

Ad valorem / 26 per cent. 

Ad valorem 

Ton 

Ad valorem 

25 per Dent. 

Re. 60. 

15 per cent. " 


